
 

cmAL ADMINISTRATIVE 
QAL01SE BENCH 

Second Floor, 
Commercial Complex, 
In dir n a gar, 
BANGALORE_ 560 038. 

Dated: 29N0v 1994 
APPLICATIQJ NO: 	905 of 1994. 

 

APPLICJTS :- Miss.Reharia Begurn, 

V/s. 

RESPQ\DENTS:The Chirman,Rajlway Recvqjtment Board, 
Bangalore_46 and two others. 

T. 

Sri.P.Rajashekar,Advocate 
Jayadeva Hostel Building, 
Fifth Main,Gandhjnagar, 
Bangalore_560009. 

Sri.A.N.Venugopala Gowda,Advocate, 
No.8/2, Upstairs,R.V.RDad, 
Bangalore_560 004. 

Subject; 	
F•rwadig.nf.,p$0f the OrdQr- Passed by the 
Cnti21 Administrative Tribuna1,BaaIr 

t. --xx-- 

Please find encl•sed herewith a copy of the ORDER/ STAY ORDER/JNTERM ORDER/ Passed 
by this Trib-j iz the 3bov mentioned PPlica-tions) on 25-11-1994. 

vt ----------- 

REGISTRAR OF~C, 
JUD 

gm * 	
ICIAL BRANCHES. 



CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

O.A. NO.905/94 

FRIDAY THIS THE TWENTY FIFTT-T DAY OFNOVEKBR 1994 

Shri Justice P.K. Shyamsundar ... Vice-Chairman 

Shri T.V. Ramanan ... Member A] 

Miss Rehana Begum, 
D/o Mohammed Ghouse, 
No.251, Masjid Road, 
Yelahanka, 
Bangalore-560 064. 	 ... Applicant 

[By Advocate Shri P. Rajashelcar] 

V. 
The Chairman, 
Railway Recruitment Board, 
No.18, Millers' Road, 
Bangalore-46. 

The General Manager, 
South Central Railway, 
Secunderabad [AP]. 

The District Controller of Stores, 
South Central Railway, 
General Stores Depot., 
Hubli. 	 ... Respondents 

[By Advocate Shri A.N. VenugopalaGowda 
Standing Counsel for the Railways] 

ORDER 

Shri T.V. Ramanan, Member [Al: 

1. We have 	heard 	counsel on both 	sides. 	In 	this 

case the applicant responded to an advertisement issued 

by the Railway Recruitment Board ['RRB' for short] 

for recruitment to the posts of Office Clerk [ 'OC' 

for short]. The recruitment was for certain number 

of posts both in the South Central Railway [ 'SCR' 

for short] and Southern Railway the reservation being 

only. for Scheduled Castes/Scheduled Tribes. The ali-

cant qualified in the written examination and also 



-2- 

at the interview. She was recommended by the 

for appointment as OC in the SCR. Later, on 24.5.1i, w 

an offer of appointrient as temporary OC was made to 

her by the Distric Controller of Stores, General 

Stores Depot, FIubli. This cffer was subject of course 

to production of criginal certificates as regards 

date of birth, etc. Lnd also her passing the prescribed 

medical examination by an authorised medical officer 

of the SCR. Unfortinately'for her, the medical exami-

nation resulted in her being declared as unfit for 

C-2 category which was thE' the standard required to 

be fulfilled by aspirants to the post of OC in the 

Railways. As a resilt, the SCR informed the applicant 

that they have fouid her nedically unfit in the C--2 

category meaning t1ereby ttiat it would not be possi-

ble for SCR to engage her s CP by issuing an appoint-

rnent order. 

2. 	Learned Standng Coursel for the Railways draws 

our attention to p.iras 509, 510 and 511 of the Indian 

Railway Medical Mnual A  sates that a candidate for 

the post of OC 3hould satisfy the requirement of 

general physical xaminat Lan and vision test as for 

C-2 class of employees. Since on medical examination 

it was found that she cou.d not meet with the require-

ments prescribed for C-2 class of employees she was 

found unfit to be offered appointment as OC and hence 

her non-appointmeit despite the fact that she had 

been selected anc recomi ended by the RRB for such 
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a post. The medical certificate dated 15.6.1993 which 

was produced in the court shows that the applicant 

was declared unfit for C-2. There is no clear indica-. 

tion in the certificate whether the candidate suffered 

from any defect likely to interfere with the efficient 

performance of the duties onher appointment as OC. 

This is because para 511 relating to general physical 

examination provides that a candidate must be in good 

mental and bodily health and free from any defect 

likely to interfere with the efficient performance 

of the duties on his/her appointment. In Annexure 

A-5 produced by the applicant which is a copy of a 

letter addressed by the District Controller of stores, 

SCR, Hubli to the Medical Supdt., Railway T-Tospital, 

Hubli, referring to the case of the applicant, there 

is at the bottom a write up which shows that the appli-

cant stood physically handicapped to the extent of 

60% disability orthopaedically. It is not disDute 

that the applicant is orthopaedically handicapped 

below her waist and moves about in crutches. The 

medical certificate dated 15.6.1993 referred to above 

does not specifically state whether this defect in 

her- ie., her being orthopaedically handicapped below 

her waist would interfere with the efficient perfor- 

'tnance of the.ties by her on appointment as OC in 

the Stores set up of the 5CR. In the absence of any 

such mention it is not free from doubt whether at 

the time of medical examination the candidates disabi-

lity as aforesaid was considered carefullyvis-a-vis 



the duties required 	to 	be 	performed 	by 	her as 	OC 	in 

the event of 	her 	appointmcnt 	to 	that 	post. In 	this 

view 	of the 	matter 	we consider 	it 	proper 	to direct 

the 	2nd respondent, 	the Geieral 	Manager, 	SCR, to con- 

stitute a medical hoard wh..ch would examine 	the appli- 

cant with reference to t. ie observations made by us 

as above. To facilitate such medical examintion we 

quash the letter dated 12.7.1993 at Annexure A--3. 

This direction shil he carried out within a period 

of three months from the date of receipt of a copy 

of this order. This ap;lication accordingly stands 

disposed of. No order as to costs. 

,iV _ -y" ) 

ME1BER [A] 	 VICE-CHAIRM7N 
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